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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Saturdey, 14th February, 1948.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in
the Chair.

STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS
IssoE oF IMPORT AND EXPORT LicENCES TO COOPERATIVE MARKETING SOCIETIES

oR FEDERATIONS

t276. *Prof. N. G. Ranga: Will the Honourable Minister cf Commercs
be pleased to state:

(8) whether Government have adopted any policy for giving precedence to
Co-operative Marketing Societies or Federations in granting licences either for
imports of industrial goods or for exports of qur raw or processed products
including oils with a view to encourage co-operative marketing and thus
eliminate middlemen’s profits;

(b) whether any licences have been granted to any of the Co-operative
Societies and if s0, to how many societies and in what provinces; and

(¢) whether it is a fact that the Guntur District Marketing Federation. (co-
operative) has applied for such a licence to export groundnut oil to Burma and
Ceylon and whether it is proposed to encourage this co-operative enterprige?

The Honourable Mr. . H. Bhabha: (a) Government are prepared to recog-
nise the prior claim of co-operative marketing societies and federations to a
share in the import and export trade provided they are in a position to fulfil

the -conditions prescribed for eligibility to receive quotas in respect of the
commodities concerned.

(b) The information readily available with Government discloses that in the
second half of 1946 the Assam Provincial Co-operative Textile Society Limited
was granted an ad hoc licence for export of 250,000 yards of handloom cotton
piecegoods to Burma. The Madras Handloom Weavers Provincial Co-operative
Society were also recently granted an ad hoc licence for export of 3,750 bales
of handloom cotton piecegoods. They were also granted a licence for the
import of dyes. :

(c) No application in the manner prescribed by the rules was received from
this Federation who have however now been advised as to the correct manner
in which such applications should be made in future.

ExrENDITURE oN FomEiGN EXPERTS FOR SurRVEYING HIMALAYAS.

277. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state whether it is a fact that in February,
1947 ninety-nine foreign experts were employed by the Government of Indis
on salaries ranging from Rs. 800 to Rs. 4,000 p.m. for surveying the Himalayas
and that one of these experts known as *‘Snow Surveyor’’ received an allow-
ance of $600 per month plus actual hotel expenses ?

(b) If so, what was the total expenditure incurred by Government an the
survey and what are the results achieved ?

tAnswer to this question laid on the table, the questioner being absent.
(713)



714 . CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)-  [14tE FEB. 1948

The Honourable Shri N. V. Gadgil: (a) Only one foreign expert was em-
vioyed by the Government of India in connection with snow surveys in the
Himalayas. He was employed for a period of 4 months and was granted an
honorarium of 600 dollars per mensem plus actual hotel expenses during his
stay on duty under Government.

(b) The total expenditure on the expeditions was about Rs. 98,000. Half
this amount was spent on equipment which would be useful in future for such
expeditions. The first expedition was in the Kesi catchment for reconnais-
sance purposes upto about 16000/ above mean sea level and was led by an
officer of the Central Waterpower, Irrigation and Navigation Commission. The
second and third were in Sikkim States in Teesta catchment for selecting snow
courses upto a height of 15000 feet above mean sea level and were led hy Dr.
Church, President of the International Snow Surveys. The fourth one was
along the Bikkim—Nepal border upto 16000 feet and was also led by Dr.
Church. The expeditions included officers from different Departments of the
Government of India, interested in this science. These expeditions explored
and established the possibilities of snow survey in the Himalayas, which would
enable a fairly accurate forecast to be made of the amount of water likely to
come down into the rivers as a result of snow melting. This forecast would
provide data of great value to engineers for schemes of Irrigation and hydro-
slectricity.

Shri Deshbandhu Gupta: Was the attention of the Honourable the Minister
drawn to a news item appearing in one of the local English dailies giving the
figure of ninety-nine foreign experts?

The Honourable Shri N. V. Gadgil: It is 98 per cent. false.

RECOGNISED TRADE UNION ORGANISATION

278, *Shri V. O. Kesava Rao: Will the Honourable Minister of Labour be
pleased to state:

(a) the names of the Trade Union Organisations recogniscd by Government;
and

(b) the membership of these Unions .and the number of supporting unions
sffiliated to them?

The Honourable Shri Jagjivan Ram: (a) and (b). I presume the Honour-
able Member requires information regarding the unions of employees of the
Central Government which are recognised by the Government of India. This-

information is being collected and will be laid on the table of the House in
due course.

ANTi-INDIAN PROPAGANDA AND PROTECTION OF INDIANS IN JRAN

279, *Shri Damodar Swarup Seth: Will the Honourable the Prime Minister
be pleased to state:

(a) whether it is a fact that on the 11th January, 1948 there was a Jemons
tration in the Iranjan Capital demanding declaration of a holy war against
Indians: and )

(b) whether Government have taken steps to counteract the anti-Indiar
propagsnda in Iran and whether they have drawn the attention of the Gov-
ernment 6f Iran to take necessary measures to give adequate protection to
Tndians living there?

The Honourable Pandit Jawaharlal Nehrn: (a) No. Sir. There was a publie
meeting in Tehran on the 1lth January at which speeches were made express
ing sympathy for the hardships of Indian Muslims who had suffered in eom-
munal disturbances: There was no reference to & holy war against India.

(b) Yes, Sir. Representations were made to the Government of Iran. and
we have been assured that necessary steps have been taken.

.
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Shri H. V. Kamath: Is it a fact, Sir, that of late .the position of the
Hindus and Sikhs in Iran is not as happy as it was formerly?

The Honoursble Pandit Jawaharlal Nehru: Perhaps not; in fact probably
not. There was a great deal of agitation conducted by outside sources in Iran
which produced a difficult situation so far as the Hindus and Sikhs there were
concerned. But lately there has- been an improvement since our Ambassador
went there.

Shri Deshbandhu @upta: May I know, Sir, if it is a fact that the Pakistan
Ambassadors and others have been doing some propaganda on these lines in
some of the Muslim countries in the Middle East, and if so, whether steps have
been taken by the Government of India to emuntér-act that propaganda?

The Homourable Pandit Jawaharlal Nehru: | have had occasion to deal with
this matter in answers to previous questions. The Government of india natu-
rally has taken such steps as it can and it will continue to take them.

Shri Deshbandhu @upta: May I know, Sir, whether the attention of the
Honourable the Prime Minister has been drawn to the writings in the Pakistan
Press, particularly the Urdu Press, which have.been styling the inroads on
Kashmir as a holy war or something of that nature presistently? If so,
whether the Honourable the Prime Minister and the Government of India have
taken any steps in this matter?

The Honourable Pandit Jawaharlal Nehru: I do not know what this has got to
do with this question, but my attention has been drawn. I do not also know
what my Honourable friend expects me to do in order to deal with the Urdu
Press of Pakistan.

Shri H, V. Kamath: During the last eight or nine months, Sir, has them
not been any social or commercial boyceott or discrimination of any kind against
the Hindus and Sikhs in Iran?

The Honourable Pandit Jawaharlal Nehru: 1 cannot give any particular
reply to that. There may have been, but so far as I know there is no regular
boyeott. There may haye been some feeling exisfing for some time. h

EvicTION ORDERS PASSED AGAINST TENANTS UNDER NEw DzeLEr RENT CONTROL
) ORDER.

280. *Dr, V. Subrahmanyam: Will the Honourable Minister of Works. Mines
and Power please state:

(i) the number of eviction Orders passed against tenants;

*(ii) the number of Decrees executed; and

(iii) the number of execution proceedings pending under the New freini
Rent Control Order 1039-44?

The on.'.lounble‘shrl N. V. Gadgil: (i), (ii) and (ii)). Tt is not proposed $o
9ollelct (;,he information asked for as it will not be commensurate with the labour
involved. .

Dr. V. Subrahman‘yagn: Is it a fact that under the New Delhi Rent Control
Order 1939-44, all eviction orders have been passed by the Rent Controller’s
Office in a summary way and without any judicial trial?

The Honourable Shri N. V. Gadgil: The Rent Controller must obviously have
passed orders as contemplated in the provisions of the Order. 4

Dr. V. Subrahmanyam: Mny T ask if the Honourable the Minister will give
the tenants the benefit of judicial trial or at lenst make provision for the
scrutiny by civil courts of orders passed by the officer concerned?

The Honourable Shri N. V. Gadgil: T do not think it will be to the banefit
of tenants however, T promise to look info Hall. -
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INpeN LaBOURERS IN BURMA.

281. *Shri V, O. Kesava Rao: (a) Will the Honourable the Prime Minister
be pleased to state the total number of Indian labourers in Burma?

(b) Is it 'a fact that these labourers who had purchased lands before the
war are not allowed to take possession of them, when they returned to Burma
after the war?

(¢) If the answer to part (b) above be in the affirmative what steps are
Government of India taking to have their landed properties restored to these
labourers? '

The Honourable Pandit Jawaharlal Nehru: (a) No post-war statistics of the
number of Indian labourers in Burma are available.

(b) and (c). Government are not aware that there was any substantial pur-
chase of lands in Burma by Indian labourers before the war. There was a
certain amount of dispossession of agricultural land during the Japanese occu-
pation partly because of the exodus of Indian cultivators and partly because
of the general lawlessness prevailing in the country. The Land Disputes
(Summary Jurisdiction) Act was promulgated in 1945 to enable restoration of
possession by summary procedure on application by the aggrieved persons, but
Indians, whether agriculturists or labourers, have not claimed relief under this
legislation on any large scale, nor has the Ambassador of lndia in Burma been
approached by the Indian population for assistance in this matter.

LEGISLATION re PossESSION OF LAND AND INDIANS’ INTERESTS IN BUERMA.

282, *Shri V. C. Kesava Rao: (a) Will the Honourable the Prime Minister
be pleased to state whether the Government of India are aware of the recent
legislation passed in Burma that no person should possess more than 40 acres
of land?

(b) If so, what steps are Government of India taking to safeguard the
interests of Indians in Burma, who have more than 40 acres of land?

The Honourable Pandit Jawaharial Nehrn: (a) The Honourable Member is
presumably referring to the Disposal of Tenancies Act, 1948 recently promnul-
gated in Burma. This Act, inter alia, enables Government to make leases of
agricultural lands in possession of any person in favour of a tenant to whom
the land may be allotted by Government, subject to the payment of prescribed
rent by the tenant. The Act does not, however, apply to agricultural lands
not exceeding fifty acres in the possession of a person who cultivates it hiinself.
In effect, therefore, a person who is himself engaged in cultivation can hold
upto fifty acres of land without interference by Government. *

(b) Our Ambassador in Burma has already made suitable representations to
the Government of Burma in respect of this and other recent legislation affect-
ing agricultural lands in Burma. It would not be in the public interest to
disclose at this stage the nalure of these representations.

Coxvicrs AND NON-CONVICTS IN ANDAMAN AND NiocoBar ISLaNDS,
2838, *Bhri V. 0. Kesava Rao: Will the Honourable Minister of Commerce
be pleased to state:
(a) the total number of convicts living in the Andaman and Nicobar Islands;
(b). the number of non-convicts who have settled there:

(c) whether Government propose to keep these islands only for the use of
sonvicts; and
(d) if the answer to part (c) sbove be in the negative. whether Government

propose to allow people, who wish to settle there, to do so and also fo grant
them lands free of cost for cultivation? :
L
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The Honourable Mr. 0. H. Bhabha: The question should have been addressed
to the Honourable Minister for, Home Affairs. It has accordingly been trans-
ferred to the list of questions for 19th February, 1948, when the Honourable
Minister for Home Affairs will answer if.

AGRICULTUBAL LaBOUR UNIONS REGISTERED UNDER TmADE UNION AcT.

284. *Shri V. C. Kesava Rao: Will the Honourable Minister of Labour be
pleased to state:

(a) the total number of Agricultural Labour Unions registered under the
Trade Union -Act; and

(b) the total membership of such Unions?

The Honourable Shri Jagjivan Ram: (a) and (b). According to the latest
information available, there ure ten unions of purely agricultural workers,
registered under the Trade Unions Act. Figures of membership are not avail-
able in respect of two unions. The total membership in respect of the remain-
ing eight unions is about 1085.

In addition there ase seven registered unions of 10,503 workers in planta-
tions and eight registered unions with a total membership of 9,000 including
both farm workers and factory workers in sugar factories.

CoUNTER CHARGES AGAINST PAKISTAN BY INDIA’S DELEGATES AT U. N. SECURITY
CoUNOIL.

285. *Giani Gurmukh Singh Musafar: Will the Honourable the Prime Minis-
ter be pleased to state:

(a) whether India’s Delegates at the U. N. Security Council have been
advised to formally put in a complaint of genocide against Hindus and Sikhs in
Pakistan; and

(b) whether Government are considering the advisability of formally filing
counter-charges about the treatment meted out to our nationals in Pakistan,
in view of the decision of the U. N. Security Council to investigate all the
complaints made by Pakistan? -

The Honourable Pandit Jawaharlal Nehru: (a) and (b). The Government of
India have not advised their delegates to the United Nations Security Council
%o present formally a fresh complaint against Pakistan as suggested in the
question. Their original reference to the Security Council dealt with the
Kaghmir issue only. In replying to this reference the Pakistan delegate
brought in all manner of irrelevant issues and made very serious charges which
had no bearing on the Kashmir issue. Many of these charges had no founda-
tion in fact while some of them, separated from the context of events which
occurred in the Punjab, gave a completely wrong impression of what had actu-
ally taken place. ‘The Government of India spokesmen made a full reply to
the complaints and charges made by Pakistan against India before the Secu-
rity Council and drew the Council’s attention to the treatment suffered by non-
Muelims in Pakistan. They made it quite clear that the Government of India
were prepared for the fullest inquiry into all the events that have taken place
in the Punjab or in India and Pakistan as a whole, but that the only question
requiring immediate attention of the Security Council was the Kashmir issue
and, more specially, the cessation of fighting in Kashmir. The Government of
India have not considered it desirable to presemt a formal counter-complaint
against Pakistan on other issues, “but they are perfectly prepared to do so if
necessity arises. In their view the Kashmir issue has to be considered urgent-
ly and separately from any other issue. These other issues would not only
involve prolonged investigation but would also reopen old wounds which, it is
hoped, would be healed. If, however, the Pakistan Government or the Secu-
rity Council desire such an investigation on other issues, the Government of



718 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [14rr FEB. 194&\

India will not object. But it must be clearly understood that this must be
considered, apart from the Kashmir issue; or ®lse the reference in regard to
Kashmir would be nullified. In response to the Indian Delegate’s request for
an assurance that the Kashmir case should be dealt with first and the other
matters only when the occasion arose, the Council agreed that this was their
intention. .

Shri K. Santhanam: May I know if it is a fact that the Security Counecil
will be discussing non-Kashmir issues in the interval when our delegation
returns to India? : .

The Honourable Pandit Jawaharlal Nehru: From the accounts appearing in
today’s press it would appear that such was the fact.

8hri T. T. Knshnamachari: Have the Government of India received any
information from their delegation to the contrary or confirming this news?

The Honourable Pandit Jawaharlal Nehru: Unfortunately the accounts that
we receive from our delegation are always somewhat delayed owing to coding
and decoding of telegrams. The first news normally comes ‘through the press;
then come our own messages and these are slightly delayed. We have not,
go far as I am aware, received any detailed account of the proceedings of
the Security Council in the last day or two. We have received an account,
hroadly speaking, saying that an adjournment has been agreed to and that in
the meanwhils they might refer to other matters in the Security Council.

Shri T. T. Krishnamachari: Should this discussion take place are the Gov-
ernment of India suitably represented in the absence of the Indian delegation?

The Honourable Pandit Jawaharlal Nehru: The present intention is that
three of our delegates, viz., Shri Gopalaswamy Avyangar, Mr. Setalvad and
Sheikh Abdulla, will return 10 India. Indeed they may very well be on their
way back just now. Mr. Vellodi will stay behind assisted by some staff.

Mr, R, K. Sidhva: Muy | know if under the U.N.O. Charter the Security
Council is justified or competent to discuss internal affairs that have no bearing
on Kashmir?

Mr. Speaker: That is & matter of opinion and relates ta the powers of the
Security Council. That need not be answered.

Shri H. V. Kamath: At the adjourned meeting which is scheduled for the
18th of this month, will Governnient advise our delegates to insist-on red-hot
priority being given to the Kashmir issue only?

The Honourable Pandit Jawaharlal Nehru: That is exactly the attitude that
our delegates have taken up all the time. We have advised them accordingly
and they have acted according to that advice. We shall continue to advise
them hut sometimes questions go beyond the cxtent of the advice given. We
hope, when our principal delegates come back to India, to discuss the whole
problem with them, and I hope at that stage to make a fairly full statement
to the House.

ErrorTs ¥or EXPANSION OF EXPORT MAREETS FOR INDIAN PRODUCTS 1N EASTERN
COUNTRIES.

1286. *Shri M. Ananthasayanam Ayynhgu: Will the Honourable Minister
of Commerce be pleased to state:

(a) whether any plans for an intensive e%port drive have been prepared by
Government;

(b) if so, whether Government prqpose to lay a statement showing the
details of the same on ‘the tsble of the House; and

+Answer to this question laid on the table, the questioner being mbsent.
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tc) whether any special efforis have bgen made to expend export markete
for Indian products particularlv in Eastern Countries, like Burma, Malays,
Chins, etc., and if so, whether Government propose to give the details and
the results of such efforts?

The Honourable Mr. C. H. Bhabba: (a), (b) and (¢). No detailed plans have
yet been formulated. Certain tentative proposals were however discussed ab
‘the meeting of the Export Advisory Council held in New Delhi some time sago
and it was agreed that the Members of the Council should form sub-commit-
tees for formplating detailed plans in respect of various commodities which
now largely enter into our export trade. The receipt of these reports. is
awaited.

ProrosaLs FoB RRECONSTITUTION OR MODIFICATION OF INcOME-TAX APPELLATE
TRIBUNAL )

1287, *Bhri M. Ananthasayanam Ayyangar: (a) Will the Honourable
Minister of Law be pleased to state whether there are any proposals for the
recoustitution or medification of the Income-tax Appellate Tribunal and. if so,
what are the proposals?

(b} Do Government propose to consider introducing Legislation for abolish-
ing references from the Income-Tax Appellste Tribunal to the Provineial High
Courts, and substituting instead references direct to the Federal Court in all
cases under the Income-Tax Act, where a reference is provided?

(¢) Do Government propose to consider raising the status of the Ineome-Tax
Appellate Tribunal, by appointing as its chairman a person who has held
office as Judge of a High Court?

The Honourable Dr. B. R. Ambedkar: (a) No. ) _

(b) The suggestion for making the Federal Court an original Court for Re-
ferences under- the Indian Income-tax Act was fully considered in 1945-46 in
connection with the proposal for enlargement of the jurisdiction of the Federal
Court and in pursuance of Legislative Department Resolution dated 15th Janu-
ary, 1945 public opinion was consulted. The opinion was overwhelmingly
ag#inst the suggestion, and the late Mr. Bhulabhai Desai characterised it as
highly objectionable in principle and unjust to the assessees. Now that the
Federal Court is'the Supreme Court for civil appeals, it would be inappropriate
and anomalous to make it an original Court for Income-tax References. .

(c) References on points of law lie from the Income-tax Appellate Tribunal
to the High Court and it is not necessary to raise its status by appointing as
its President a person who has been Judge of a High Court. The existing
status of the Tribunal is sufficiently high and ‘care is always taken to appoint
88 President or Judicial Member either a senior member of the Bar or a senior
District Judge, who is due to be promoted to the Bench. In fact both the
vrevious Presidenté are now serving ms High Court Judges.

AvorioN or Nusuim Lawps avp CRops CULTIVATED By HINDUTENANTS v DELEI
PROVINCE

288. *Giani Gurmukh Singh Musafar: (a) Will the Honcarable Minister of
Relief and Rehabilitation be pleased to state whether it is a fact that the land
and crops in Delhi Province belonging to Muslims but cultivated by Hindu
tenants, have been auctioned by Government on the evacustion of Muslim
owners? If so, why?

(b) If the answer to part (a) above be in the affirmative, what share of the
rhm?egfs! ?do Government propose to give to the Hindu tenants, who cultivated

le [AD

tAnswer to this question Jaid on the table, the questioner being absent.
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The Honourable Shri K. C. Neogy: (a) No lands belonging to Muslim
evacuees have been auctioned by Government in the Delhi Province. Crops
standing on Jands belonging to Muslim evacuees and cultivated by Hindu
tenants have been auctioned in four villages e.g. Nangloi Syed, Rithala, Jbau-
gola and Jasola. The owners of the land were entitled to certain proportiens
of the produce. The proceeds of the sale have therefore been divided in that
proportion and the tenant’s share paid to the tenant except in one case which

is under inquiry; the owner’s share has been retained by the Custodian of
Evacuee Property.

(b) The share of the tenants varies from 1/2 ‘to 2/8rds of thé gross yield,
according to local custom and contract.

APPOINLI:MENT OF THE HONOURABLE DR. JOHN MATTHAI TO
PERFORM FUNCTIONS OF THE FINANCE MINISTER AT RAIL-
WAY BUDGET—GENERAL DISCUSSION

Mr. Speaker: I have to inform Honourable Members that His Excellency
the Govqrom General has, under rule 2 of the Constituent Assembly of India
(Legislative) Rules, been pleased to appoint the Honourable Dr. John Matthai
to perform the functions assigned to the Finance Minister under rule 46 of the
said Rules on the occasion »f the General Discussion, appointed for Thursday
the 19th February, 1948, of the statement of the estimated Receipts and Ex-
penditure of the Dominion in respect of Railways.

ELECTION TO INDIAN. COUNCIL OF AGRICULTURAL RESEARCH

Mr, Speaker: I have to inform the Assembly that upto the time fixed for
receiving nominations for the Indian Council of Agricultural Research, three
nominations were received. As the number of candidates is equal to the
pumber of vacancies, I declare the following members to be duly elected to the
Council: (1) Shri Ram Sehai, (2) Dr. B. Pattabhi Sitaramayys, and (3) Shri
B. Shiva Reo.

DAMODAR VALLEY CORPORATION BILL—contd.

Shri Arun Chandra Guha (West Bengal: General): Bir, yesterday I was
speaking about the flood control scheme of the Damodar Valley Corporation
The Damodar with ité tributaries and other rivers rising from Chota Nagpur are
all notorious for creating flood havoc in some parts of Bengal. These parts
have suffered frequently from floods and consequent famines during recent
years. 'The scheme of controlling flood will be of immense good to these parts
of Bengal. As such, coming from Bengal, I welcome this part of the scheme
which, as enunciated in the Bill, will benefit only parts "of Bengal. Then
comes the irrigation scheme of the Damodar Valley Corporation. This scheme
will benefit both the provinces of Bengal and Bihar. About one million acres
of land will be irrigated by this scheme, and it will do a great deal to remove
the chronic dearth of foodstuffs in India. As such, it will benefit not only those
parts of Bengal and Bihar but the whole of India is to be benefited by this
scheme.

The next and most important from the point of view of the Central Gov-
ernment is the generation of electricity. Apart from the General point of view
that the generation of cheap electricity in those parts will develop cottage in-
dustry and other industries, and will lead to the better economic conditions
of the people, T do not like to enter into the details of so many watts, kilowatts
and volts and all that labyrinth. These are the three main purposes of this
multi-purpose scheme.
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But there are other items whicn are no less important. The control of
the erosion of soil will be useful for that area. In recent years there has
been a process of de-forestation but there has not been any systematic plan
for afforesting those areas. That has led to the loss of fertility and grazing
land for the cattle and the erosion of soil. The Chota Nagpur parts of Bihar
are slopy hilly tracts. In the upper catchment of the Damodar Valley, there
is soil erosion annually due to the accumulation of floods and the on-rush of
flood waters.

Then the control of malaria, particularly for that part of Bengal is of very
great importance. Malaria has devastated the western parts of Bengal and this
Corporation has a scheme of controlling malaria and developing the general
sanitary conditions of the tract.

The scheme as a whole has taken up the general uplift not only
of the land but of the people. Man and nature are to be taken together.
That is the scheme of the plan. Without considering the uplift of the people
it is no use considering the betterment and. development of the land. So the
scheme has in its scope the development of education and culture and other
developments as well. ’

Then there is also the fishery plan. Reservoirs will produce lots of fish and
a huge revenue is to be achieved from fishery also. The Bengalees are noto-
rious for their fondness for fish and for this reason the Hindus and Muslims
of Bengal are-rather looked down upon by their co-religionists in other parts of
India. I hope the peoples of other parts will not cast any lusty looks on the
fish to be had from this scheme.

Then, Sir, from this multi-purpose scheme, I hope there will come about a
general psychological change also. In spite of so many points of similarity and
so many points of common interest between Bengal and Bihar, in recent years
there has developed a spirit of mutual jealousy and suspicion between the
peoples of the two provinces. This Damodar Vallev Corporation, operating
in some considerable portions of both the provinces, will, I hope, generate a
sense of unity, a sense of belonging to one economic unit among the people of
ﬂlese two provinces. So, I hope this scheme will not only tend to the mate-
rial und economic betterment of the people but will also tend to the moral and
psychological betterment of the inhabitants of both the provifes.

The scheme as it has emerged from the Select Committee contains certain
changes from the original Bill. The irportant changes have been mentioned
by the Honourable Minister in charge of the Bill, Mr. Gadgil. To one point
T would like to draw his attention—the flood control scheme. I wish the
Central Government could have taken some more responsibility, instead of
putting the entire deficit on the shoulders of the West Bengal Government. I
hope the Honourable Minister in charge of the Bill will be more generous during
the second reading, and if any amendments come in that direction, he may
sccept them, so that the entire respousibility of shouldering the deficit may
pot be laid on the West Bengal Governinent. :

The Honourable Minister in charge has spoken of there being numerous
samendments on the Bill. I think the Minister has the unique good fortune
that this Bill will be welcomed by all sections of the House in spite of the
numerous amendments he has referred to. This is the penalty of democracy.
which T hope the Minister will not grudge. He is a Minister of a democratic
organisation, of & democratic government. and in a democratic countrv. So
he must put up with all these amendments and T hope he will look into them
with an open mind. -

As for the grammer of Mr. Naziruddin Ahmad, the Honourable Minister in
chm:ge has passgd some remarks on his insistence on grammatical correctness.
While engag:ed in our fight against British rule, we have broken all laws and
all the English rules in India including the rules of grammar! Whatever little
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grammar we were taught in schools by this time we have managed to forget
them all. As for myself, my culture of English has been confined to writing
bardworded applications and representations to Government during my long
years of jail life. Besides that, 1 have had seldom any occssion to increase
my knowledge in English grammar. And if Mr. Naziruddin Ahmad has kept
8 bit of his English grammar, we should not grudge him that consolation snd
satisfaction. After all, grammar is no enemy of sense. There is no contradic-
tion between grammar and sense. Grammar is meant to make words convey
sense more clearly and more explicitly.

With these words, Sir and with the expectation that the Bill will be passed
-8 soon as possible, and will be given effect to as soon as possible, and with
the expectation that the Bill will leud to the all-round betterment economic,
moral and psychological (within which I include the psychological rapproach-
ment of the inhabitants of the two provinces) I commend this Bill to the House
and I hope it will be accepted.

Pandit Hirday Nath Kunzru (U. P.: Gemeral): Mr, Bpeaker, Sir, th-
measure before the House is one of far-reaching importance. The Bill is
modellei on the constitution of the Tennessee Valiey  Authority which
provides for regional planning on so comprehensive a scale that it has been
called by Prof. Julian Huxley an ‘“‘adventure in planning”’. The activities of
the T. V. A. are too multifarious to be mentioned, but it is a pleasure to me
to see that the functions which the Damodar Valley (‘orporation may discharge
under the Bill will enable it to undertake probably most of those activitios
for which the T. V. A. is known all over the world. The functions of the
“Corporation were much more limited under the Bill that was placed before us,
‘but by the addition, or rather the inclusion of the words ‘‘the promotion ot
public health and the agricultural, industrial, economic and gencral well-being
in the Demodar Valley and its area of operation’’ by the Select Committee the
scope of the Bill has been considerably widened. T fee! that the Honourable
Minister has made the Bill more far-reaching and more capable of providing for
Pplann’ng on a comprehensive seale than it would have been, as introduced.

- L]

There is, however, one point in connection with the funetions of the Cor-
poration which I thould like to bring to the notice of the Honourable Minister
for Works, Mines and Power.  Sir, the Corporation is to promote schemes for
irrigation, water-supply and drainage, the benefits of which will be shared by
«all.  But I am not sure that its schemes for the generation, transmission and
distribution of electrical energy will be successful if a policy of laissez-faire is
adopted with regard to its consumption. The production may be so large that
a large surplus may remain even after all existing requirements within the
Damodar Valley snd the aree of operation of the Corporation have been satis-
fied. T think, therefore, that following the precedent set by the T. V. A., the
Damrodar Valley Corporation should undertake to study schemes for the in-
-ereased use of electricity for developmental purposes.

Prof, Julian Huxley in his book entitled ‘T, V. A.” says:

“In the body of the Act, the Board is ‘authorised and directed to make studics experi
ments and demonstrations' to promote the use of electric power for agricullural, domestis
‘and industrisl purposes, and is instructed that it may co-operate with the widest possible
variety of nther agencies, from State and local governments to educational and research
institutions, so as to ensure the application of electric power ‘to the fullar and better
halanced development of the resources of the region’.”

My Honourable friend, the Minister of Works, Mines and Power, who T
know has studied fully the material relating to the T. V. A. is aware of the
‘power conferred and the obligations imposed on the T. V. A. to promote the
nse of electrical power for agricultural, domestic and insustrial purposes. fBut so
far as T understand, clause 12 of the Bill before ue which deals with the functions
-of the Corporation it will not be able to undertake that reseatch work for
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increasing the use of all the available electrical energy in the way thaf the
T. V. A, can. I attach a t deal of importance to this subject and I lope,
therafore, that either the ﬁ'l;;purab]_e the Minister in charge of the Bill will
satisfy the House that this point is covered by clause 12 or accept such amend-
ments as would ensble the Damodar Valley Corporation to enjoy the power that
I have referred to,

Bir, as regards the ‘other activities' of the Corporation, sub-clause (2) of
clause 21, runs as follows: .

““(2) The CorEontium may set up its own planning, desiéning, conetruction and operating
agencies, or make arrangements therefor with the participating Governments, locul autho-
rities or any "person carrying on the businese of an architect, an engineer or m contractor.”

I do not object to the participation in the Corporation of any of the agencies
referred to in the sub-clause but I desire that the scope of the sub-
clause should be widened so as to enable the Corporation to take the belp of
educational and research imstitutions in the difficult and imporiant problems
with which they will have to deal in connection with the incressed use of
electrical energy for the fuller development of the industrial and agricultural
resources of the Damodar Valley. I am sure that the Government have nc
intention of keeping the educational and research institutions at arms length
and that they would indeed welcome the assistance of these Lodies. T hope
therefore that provision will be made in the Bill to enable the Corporation to
benefit by the experience and knowledge of research which such bodies may bz
expected to have.

As T have already said, it is not erely desirable but necessary that every
effort should be made by the Damodar Valley Corporation that the fullest use
is made of the electric power generated by it. It will succeed in this task not
merely if it engages itself in research or receives the belp of competent agen-
cies but mainly if it sees that the rates charged for the supply of electricity
are such as to encournge its use while not being unremunerative, at the same
time. One of the purposes of the United States Federal Government in lay-
ing on the T. V. A. the responsibility of producing electrical energy and making
adequate arrangements for its full use was to make a comparison between
the activities of the Board and of private agencies from the fimancial point of
View ir respect of this matter and so far ag I remember, Julian Huxley
states in his book that it was found that the T. V. A was operating more
economically, not because it charged higher rates than private companies but
because it kept the rates down as much as it could. This led to & much greater
use of electrical energy at a reasonable cost. This matter need not e dealt
with in the Bill itself. T mention it here only to draw the attention of my
Honourable friend the Minister for Works, Mines and Power to this important
mattes. T hope when the Corporation is set up he will instruet it that the
test by which its work in connection with the generation and distribution of
electrieal energy will be considered will be its cheapness in comparison with
private agencies.’ .

T have submitted already what steps the Damodar Valley Corporation
should tnke in order to ensure the fullest use of the power generated.
1 should now liké' to make an observation on this with regard to the manner in
which the Damodar Valley Corporation should function. I have no doubt in
my mind that the Corporation, in order to achieve the success which we all
desire it should, will cooperate with the local governments and loeal
bodies. This is the manner in which the Control Board of the T.V.A. works.
The T. V. A. is not & central organisation displacing completely the suthority of
the states and making itself wholly responsible under the g‘ademl Government for
the development of the regions within which it operates. Tts method of planning
and operating its schemes is perfectly demoecratic. This means that it takes
the local governments, the local bodies and the people in general fully into
consultation before deciding what steps should be taken in order to uchieve
certain_results. And, what is more, it takes their help in the execution of
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the approved schemes. Its officials do not replace the officials of the local
governments or local” bodies. Their work is so organised as to be divisible
between these three agencies and the plans are successful in proportion
as each agency contributes its own share to the securing of the desired result.
I have no doubt that the Board which will govern the affairs of the Damodar
Valley Corporation will proceed in this manner but I think it would be desir-
able to impress on the Board from the very beginning that it should keep in view

the absolute necessity of securing the goodwill and the utmost help of the
local governments and the local bodies.

In the end I would like to say a word with regard to the constitution of
the authority which will govern the affairs of this Corporation.

The Bill proceeds on right lines. When it is passed my Honourable friend
the Minister for Works, Mines and Power will have the satisfaction of seeing
that the foundation of a great enterprise in India has been securely lauid. But
the Bill will have to be worked by human agency. It is necessary therefors
that the persons who are chosen to carry out the objects of the Bill should
be men who, in the words of President Roosevelt, “‘will have the spirit and
vision of a pioneer’’. They must be men who will be chiefly concerned with
formulating policy and who will take a large view of the responsibilities entrusted
to them. A great deai will depend therefore on the choice of the right kind of
men. The success of the T. V. A. is to no small extent due to the good fortune
of the United Btates in being able to sbcure the services of men who were
distingunished for those qualities which were required. I may stress this point,
Bir, because the choice of the Government in regard to the constitution of other
Boards has not always been such as to secure public confidence. If T may refer
to one Board which is going to be set up, or which has just been set up, namely
the East Punjab Rehabilitation Finance Administration Board, the selection of
the personnel has not been welcomed by the public at all. As everyone of us
I am sure, knows it has been subjected to a great desl of criticisma outside this
House. T am.not going to consider the question whether the criticism is justified
or not. My purpose in referring to it is to impress on the Honoursble Minister
in charge of the Bill the absolute and urgent necessity of so constituting the
authority that will carry out the objects of the Bill &s to secure public confidence
and to make the achievements of the objects of the Bill absolutely certain.

Sir, this undertaking will be the greatest of its kind in Indix and my
Honourable friend may legitimately feel proud when this Bill iz laid on the
statute book. I wish the enterprise which will be created by him the fullest
sucess. DBut that success will depend on the quality amd the calibre of the
men chosen by him to carry out his policy.

Prof. K, T. Shah (Bihar: General): Mr. B8peaker, Bir, T rise to support
mainly the points that the Honourable Member, Pandit Hirday Nath Kunzru.
has placed before the House. On a previous occasion, when this Bill was
first presented to this House, I had welcomed it as cordially as any other
Member; and today I would as heartily repeat my welcome of the measure,
about the wisdom and propriety of which there can be no two opinions. If.
therefore, here and there in the remarks T am going to offer today, there may
seem to he a note of criticism, may I say at once that that is not intended in
any way to disparnge, to object, or to obstruct this Bill now before this House.

In considering measureg of this kind we must remember that most nf these
great constructive proposals that are being placed before the House in this
session have heen, in ome way or another inherited, if T may say so, from the
past. That is to say, the original authors or the planners of such measures
were officers or advisers of the then Government of India, who did not look
always at such matters from the strictly Indian point of view: and who were
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influenced very much by the parallels they had seen elsewhere that may per-
haps not fit into this country. This is a country, if 1 may say so, of the smail
men, in the sense of produecing orgauizatious. Amongst the principal producis
of this enterprise, when it comes to fruition, would be, for instance, wates
supply; snd that water supply, budly needed as it may be, will have to be
used by cultivators with an average noiding perhups of one or two acres and
not much more. If the purely mathematical calculations on paper ot tne
smount of water likely to be produced and supplied are co-related with the
amount of charges now being made, or which huve been made in the pust for
such water, it may quite possibly happen that water charges which the Pro-
vincial Governments will have to charge, if they are to inake good the price
they pay for the bulk supply of water from this Administration, may be dis-
proportionately high for the small cultivator who is supposed to benefit by
this scheme.

Sir, in offering observations of this kind there is a great handicap, in the
sense thut the technical papers, the data, information and the materia. on
which this project has taken its final shape are not before the House. Ii is
true we are not qualified technically to pronounce any judgment on material
of this character. -Nevertheless, if this country is to be governed democrati-
.cally, with the final imprimatur coming from the representatives of the peo-
ple, whether they are qualified or pot, I think it is desirable that such material
a8 is available upon which judgment of this kind is wo be passed, should be
placed before the House. If necessary, it may be prepured and edited so as
to be suitable for our laymen’s judgmeut, aud nos the judgment of experts
and technicians. 1 submit, Sir, to the Honourable the Minister's counsider-
ation this point, that though this Bill has come at a stage at which informa-
tion of this kind may not be helpful to enable Members of this House to
pess their judgment or to make up their mind within the time now available
there may be other projects of that kind wherein information of this kind if
not available in time, will seriously handicap the House in making up its own
mind, should anybody bring out a point that has not been considered in the

ast.

Lest I might be misunderstood, may I say that there is another project—
1 do not know exactly at what stage it is today,—for construction of a dam
on the Hirakud island, which has been very seriously and strongly eritivized
by experts of equal eminence that have prepured also the project for the
12 Noo consideration of the Government. Critics with the experience of

Msimilar works in Mysore have criticizedthe site of the dam, the mate-
rial of the dam, the character of the dam, and the use of the products. It
passes one's understanding how, if this criticism is at all well-founded, the
project could be accepted and pushed forward as it seems to have been so far.
I do not suggest for a moment, Sir, that on the brief notes that I have read
I, or perhaps & majority of the members of this House, would be competent
to pronounce any judgment. But T do submit. Sir, that if the Honourable
Minister and the Goverument des're wholehearted support and intelligent
cooperation in such matters for giving effect to these projects and earrv them
to the success that they deserve, it is but right and proper that as much in-
formation as is available, however technical .it may be, should he placed before
this House, so that the House may have a chance of understanding, or at
least some members of this House may have a chance of understanding mstters
from a correct angle; and if the House so choose, they may ask for further
information or explanation.

As T have already mentioned, most of these projects and schemes have
been prepared Br officers and experts, who were not necessarily considering
the condition of thia country: not necessarilvy familiar with the conditions and
vequiremente of this oountry. Perhaps thev lived more in the past. and were
wnable to visualise the future, ar we in this Housa g_rﬁvld like to do. T have
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trizd to make thése observations as reasonably and as circum'spect.ly as I could.
But I for one am definitely suffering from this handicap, namely the lack of
sufficient information on which to give my opinion after proper considcratios.

The point has been made by the Honourable Member who hus just preceded
me with regard, for instance, to the consumption of the electrical energy that
will be produced by the successful carrying out of this project. There is no
dispute that a very large quantity of electrical power would be produced.
May I add that, with the industrial ambitions that we have, and with the
relative paucity of our coal resources, it is of the utmost importance that we
should have substitute sources of power and energy, which is to be found in
‘the tremendous amount of water that is running waste in this counfry, and
that could be advantageously harnessed to produce for us electrical energy of
the required quantity. I have heard from technical experts qualified to
speak in the matter that hardly 2 per cent. of the total available hydro-electri-
cal power is utilised so far in this country. That means a great margin of
development available, which can make up for any lack of either coal or
petroleum in this country; and which is very often suggested as likely to handi-
cap our programme of development.

8ir, in the region in which this project is to be established, there are
mines, and there are railways; and so there are potentially great cousumers of
electrical energy that is to be generated. The use of that electrical energy
would certainly be cheaper, both in results as well as in cost, than the coal
energy or steam energy that is now being produced by means of coal. But
the development of railways or rather electrification of railways in this region,
and the greater use of electricity in the coal mines, may necessitate replace-
ment of equipment or tenovation of machinery, which may constitute by itself
a deterrent that those in charge of the project may not quite be able to
overcome.

It would therefore become necessary, in one way or another, to develop
consumers of electrical energy produced by this project, which, as far as one
can see from the papers supplied to us, does not seem to have been thought
of or planned for at the moment.

T realise that this is a matter of an all round plan of national development
carefully integrated and coordinated in its various aspects and its various items,
which I am sure will very soon be prepared and placed before this House.
Even so, while it may be time that projects of this kind, which are indispens-
able for carrying out such plans when they are finally matured, should begin
now, it is not too much to say, even at this moment, that in passing such
measures we in this House should have also an eye to the utilisation of the
power created thereby.

The possibility of extending electricity to the villages of this region as well
as towns is, of course, obvious. But the hope of gaining a surplus from this
project by the sale of elegtricity to villages or of water to.small cultivators
would be doomed to disappointment, I submit, unless some steps are taken
at the same time for developing large-scale consumers of the power produced.
And the same would be true, whether it applies to the immediate provinces
where the project is to he located. or to the neighhouring provinces, wherever
large-scale industry of this type is likely to consume power in bulk.

Another point was made with regard to the_men who are to carry out th's
work. No one can emphasize ton much the necessity of richt and proper
choice of the nersonnel—Directors and Mansgers, who are to carrv out a pro-
ject of these dimensions. Tn the rections of the Rill relatine“tc the Directors
or to the guiding authority of the Corporation, mention is made of the number
and disqualifications of the Directors. But, so far as T recollect. there is no
mention of the qualifstions-required for such men fo guide the dsgtinics of

g
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a project like this. 1t may be thut the House might ve inclined to take the
view that it would be unnecessary—it would be perhaps undersirable,—to tie
down the hands of our Government by laying down the qualifications in an -
Act of the legislature. I see the force of that argument. Nevertheless, 1
suggest that there is, on the other side, an equal danger of—may I use the
huteful word—nepotism, which is likely to lead us into greater harmn than
benefit. This will be a project the direction of which cannot be entrusted to
raw 1oen, to inexperienced managers or to politically useful. This must be
entrusted to men who are seasoned veterans, who are properly qualified and
fully experiénced in works of this kind. Iu unother connection I had occasion
to make some enquiry on this subject, and those now regarded as experts on
the subject told me that this country, in all its engiueering services, is lacking
in that type of special qualifications which would be required, not only in the
generation and distribution of electrical power, but also in its proper utilisation
thereafter. 1 do not use—I have no right to use—my own authority for an
observation of this kind. But I can assure the House that it was put forward
before the Planning Advisory Board last year by the most experienced officers
of the Government of India. And if that is so, if we have not sufficiently
qualified people. the risk to which 1 allude is much greater than may seem
likely. It may be thut we may be obliged to import technical experts on
time contract from abroad. It may be that we may take intensive steps to
train up our own men. 1 realise that it will take you some years before this
project will, ju all its fullness, come into operation. ~ And that period may very
well be utilised to train up our own experienced and expert staff necessary for the
purpose.  But even from the start, I suggest that those responsible for the
success of the project should see to it that in the appointment to the most
responsible posts of Chairman or Members of a Corporation of this kind,
attention shall be paid only and solely to the qualifications, to the experience,
the knowledge and ability of the people seiected, rather than 4o any other
consideration of political expediency or personal relationship.

May I in this conection make a general remark, Sir, with regard to the
dangers that a democratic Government is generally faced with in such n-atters
gxd Jfrom which we cannot be warned too often or too seriously? Democratic

overnments, founded as they are on the number of votes that they can
secure at elections, are obliged very often to pay atéention to the satisfaction
of their immediate followers or voters. And in the desire to satisfy their claims
‘as much as they can, it is possible—it verv often has happened in other coun-
tries, and we may be no exception—that people are chosen for responsible
posts, not so much because of their technical merits for a particular charge
as because of their political services in the past.

That is why, Sir, this device of setting up Statutory Corporations  and
Boards has been introduced. Once such Boards and Corporations have been
created, once such bodies established by law have been set up, it wauld not
be possible for Government to interfere with their administration and person-
vel, as may be the case if hodies were created merely by an executive order
or resolution of «Government. I would, therefore, recommend minimum
statutory qualifications being laid down for at least the principal directors of
the Corporation.

This, Sir, is no distrust. no lack of confidence in any way of the bona fides
and the best intentions of those in power, in conducting the administration
of this country, and in staffing the personnel and bodies of this kind. ‘T men.
tion it. however. to point out that. elsewhere in the world wherever democratic
institutions of the kind we are going to develop have come into being, thev
have hit upon an agency like this. viz. a Statutory Corporation to conduct.
under specific legal provisions, a complex Administration so that the dangers
of political patronage and personal nepotism may not come in the way Tt is
with that idea, and not with any desire to tie up the discrekinn of the Minister
or because of any lack of confidence, that at the appropriate moment ! intend

ad
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to move an amendment to the clause suggesting the personnel for the adminis-

tration, so that some attention may be paid to the requisite qualifications and

the necessary experience of those who are to guide the destinies of projects

like this.

One word more, Sir, and I shall nave done. That is with reference to the
inter-relations with the Provincial Governments and Local Bodies, who muss
co-operate and join with us in making projects of this kind a success. -Sir,
cours is, as far as all indications point today, going to be a Federal organisation,
a Federal organisation in which the Central Government, however strong it
may be, cannot possibly attend always to every detail of each local problem
and administration. If the working of a Federal Government on the scale
on which this country will have it, and embracing the population and area
that this country has, is to be a success, then it is unavoidable that as jnuch
Tnargin be allowed for local autonomy, for local freedom, as is compatible with
the integrity and the efficient administration of such projects.

Sir, the role of the Centre in a case like this, as 1 concieve it, is, not
only to initiate projects of the kind that have been sugested here and 1 wel-
come that,—mot only to get over all likely difficulties and obstructions that
-down, to prescribe the general poliey according to which such projects would
be worked. Having done so, having initiated and facilitated the establishment
of Corporations like this, having prescribed their general policy and provided
the necessary finance, 1 submit, Sir, the centre has done all and the best that
could rightly be expected of it. For the actual administration, particularly of
those sections which fall into the jurisdiction of the Local Governments or
Local Bodies, it would be best to leave them as much freedom, and as much
scope for initiative even in their immediate sphere as is compatible, 1 repeat,
with the essential integrity of the scheme. Local Governments of the size
and importance of Bihar or West Bengal cannot be merely treated as so many
subordinates, to whom you have simply to issue orders and instructions: and
that, too, not by the Central Government of the country, but by a statutory
Administration created by a Central legislation. They must be treated not
only with the respect due to their position and their importance; but also because
they would be the main if not the sole parties for the organisation, with whose
help you can make the project a success.

I should therefore suggest that in every way that the Act permits, in every
way that the requirements of national solidarity facilitate it, we must so arrange
the working of an Administration or Corporation like this—and 1 recognise that
the Act goes a considerable way in doing so; that consistent with the mainten-
auce of the integrity of the scheme, consistent with the co-ordination of a work
like this, with the rest of the National Plan, that the fullest possible autonomy
independence or freedom of action is reserved to the co-operating Local Govern-
ments and Local Bodies. :

Kazi Syed Karimuddin (C. P. and Berar: Muslim): Mr. Speaker, Sir, at
the very outset I submit that the Bill is a welcome measure. The object of
this Bill is laudable and there are absolutely no objectionable features in the
provisions of this Bill. I have not studied the Bill from the point of view of
drafting but only from the aspect of the substantive provisions that are to be
enacted. The more I studied the provisions of the (Bill, the more I am con-
vinced of the utiliby, and the wisdom contained therein. This is a4 step in
the right direction during a period of transitior to complete nationalization of
industry. In India we have very devastating famines and we have to beg for
.our supplies from foreign countries; this is 8 scheme which will give a great
welief in times of famine in India.
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. .Thg avowed object of this Corporation is the development of schemes of
irrigation and supply of water, and consequently, the development of industry
and agriculture. I have not the least doubt that if the management is con-
ducted efficiently and if the electrical energy is used to the best advantage of
agricultural industry, there will be enormous produce and complete develop-
ment of that industry in that Valley.

Coming to the Clauses, Sir, Clause 21 is a very useful one. It says the
Corporation may establish, maintain and operate laboratories, experimental
research stations and farms for conducting experiments and research for vari-
ous things. This will be of very great guidance to the country.

Then Clause 80 is a very important clause. I am glad that the Govern-
ment has taken upon itself the entire responsibility for the capital. With
nationalisation of our Banks and with the floating of the lomn which has been
mentioned in thie Bill, there would be no difficulty in getting a contribution
from the people also.

In Clause 42, it is mentioned that the Corporation shall be liable to pay any
tax on income, corporation tax or any other tax levied by the Central Govern-
ment. Here I wish to make a submission and it is this. This Bill is for the
development of industry and agriculture. It is going to conduet researches for
the guidance .of the entire country. If income-tax is levied, that much income
will go away from the resources of this Corporation. This is an institution of
very great educational importance and for the industrial development also. If
the tax that will go to the Central Government is invested in the development
of this Corporation, that will be to the entire advantage of the country.

In Clause 52 of this Bill T find a lacuna. It is mentioned there that ‘‘who-
ever contravenes any provision of this Act or any rule made thereunder shall
be punished with imprisonment for a term which may extend to six months or
with fine or with both’’.  You will be surprised to find that even if there is any
contravention of the provisions in Section 45, the person concerned will be
pun‘shed under Section 52. The offence has not been specified. Therefore, I
reguest the Minister in charge to make suitable amendments. I have already
submitted an amendment on that point and I hope it will be accepted.

One more point, Sir, and I have done. With the establishment of this
Corporation in the Damodar Valley, thousands and lakhs of people wight
leave that place. Tt has to be; there is no choice. {But the capitalists should
not be allowed to take all the advantages of this situation. The Government
should see that the farming there is conducted on co-operative and collective
basis. Unless this is done, the scene will be that of the ‘‘Deserted Village'
in Goldsmith’s poem.

Prof, Shibban Lal Saksena (U.P.: General): Sir, I join the chorus of
praise to the Honourable Minister for having brought th's epoch-making Bill.
T only wish fhat my own district was as fortunate as Burdwan the home
district of Mr. Nygiruddin Ahmad. T said when the Bill was here last time
that my district of Gorakhpur is also suffering from recurrent floods. Although
it is the most populous district in the country, it is the poorest also today. I
consider that this Bill will be a precursor of many more Bills .in the futun:e .
which will try to look after other river basins in the country and it is from this
point of view of treating this Bill as a model Bill that I would like to stud_y it
in some detail.

As the Honourable Member. Dr. Kunzru has pointed out. this Bill is based
on the Tennessee Valley Authority. I wish that this Bill was modelled more
on. the lines of that Authority. T have verv carefully compared the whole Bill
with the Bill as it has been passed by the American Senate and Congress. and
T find that the Ameviean Bill is a better raodel of thoronszh.ness, and it would
have been wiser if that 1ill had been carefully compared 'wzth the present ona

L=
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and the experience gained in the working of that Bill in the last twelve or
thirteen years had been incorporated in the present measure.

Just like America, where the Tennessee river goes through two States,
namely, Alabamz and Tennessee, the Damodar ri~gr also goes through two
provinces of ours, namely, Bengal and Bihar. ard wso the features and pro-
blems are exactly similar in both the cases. The present Bill has been taken
from that Bill almost in tote. Only the draftsmer have not probably had the
w3il} before them or they did not like to include the clauses as comprehensively
us they should have done. I wish to point out by some quotatious that this
Bill can be improved if we keep to the original text of that T.V.A. Bill.

But before that, let me just sav that ‘we are lucky in one thing. In America
the Tennessee Valley Authority Bill wag passed after forty years of confroversy
because that is a country of private enterprise and this social Corporation was
bitterly opposed ana it was only with the incoming of the greatest President ot
the United" States,—President Roosevelt—that it could be placed on the Statute
Book. Our Minister is fortunate in that he has the whole country backing him
iu this measure and he has been the recipient of so many congratulations,
whereas in America the Senator who conceived this IBill was cursed by almost
haif the House and he had a very bitter time in steering it through, until finally
President Roosevelt with his inspiring authority saw it passed.

Now, Sir, let me point out qert-ain aspects of this Bill which could be im-
proved by comparing it with the T.V.A. Bill. This Bill says in the Preamble
that: “Whereas it is expedient to provide for the establishment and regulation
of a Corporation for the development of the Damodar Valley in the Provinces
of Bihar and West fBengal”’. Now, the word used here is ‘‘development”. I
wish the thing had been made more clear as in the case of the T.V.A. where
it says:

“That for the purpose of maintaining and operating the properties now owned by ths
United States mear thc vicinity of Muscle Shoals, Alabama, in the interest of the natind
defense, and for agricuitural and industrial development, and to tmprove navigation in the
Tennessee river, and 1G control the destructive flood waters im the Tenness=¢ river and
Mississippi River Basins. there is bereby created a body corporate by the name-of wthe
Tennessee Valley Authority of the United States.”

In this way they make the Bill more clear. I think the word ‘‘develop-
ment”’ should be more comprehensive and it will be much better if we make
it more definife and exact.

Then, Sir, much has been said about the authority and the composition.
1n fact I have very carefully compared the Project and I find that the Ameri-
can Bill is much better in that also. Here it is said:

«The Board of Itirectors of the Corporation (hereinafter referred to as the ‘board’s
shall he compnsed of three members, to be appointed by the President, by and with the
advice and conseni of the Senate. In appointing the members of the Board, the President
shall designate the chairman. All other officials, agents and employces shall be designated
and selected by the Beard.” -

Here aga'n. 1 may point out that in this Bill provision,has been made for
a Financial Adviser as well as a Secretary who will be appointed by the Gov-
‘ernment. T think that once you appoint three members of the Board you
must leave the full responsibility to them. If after appointing those three
members and placing upon them the full authority again if you appoint a
financial adviser. that would really detract them from their responsibility and
thev cannot really be made responsible if other persons are there who will inter-
fere with their work Therefore, T think thig provision of the Financial Adviser
and of a Secretary appointed bv the Government is not a very happy one.. In
the Minute of Dissent mv Honourable friends Mr. Naziruddin Ahl’!u.l-d and
Jaipal Singh have said: ‘“We think that the powers and functions given t-
the Financial Adviser, a term whico replaced the ‘Tressurer’ in_the original
Bill will militate against the autonomy of the Corporation and will require to
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be toned down.”” What I wish io say. is that this Financial Adviser and the
Secretary etc. were left to be chosen by the Bourd only and what the Govern-
ment should do is that they must appoint such men on the Board who may
inspire contidence as Dr. Kunzru-said 1 the words of Roosevelt shall be pionvers
and who shall have the spirit of pioneers.

The terms of office here is ulso not given, but there it goes by Yotation:

“The terms of oftice of the members first taking office after the approval ot this act
shall expir: as designated by the President at the tune of nonnnativi, 1 al ihe end o1 the
third year, 1 at Jthe end of the sixth year, and 1 at the end of the mmp year, after the
date of approvaliof this Act. A successor 16 a member of the Board shail wer appointed
the same mavner as the original memvers und shall have a term of aliice exjnudg 9 yeprs
from the date of the espiration of the term for which his predecessor was appomied.’”

this way of rotation coutinuity is maiutained and new men are brought

into it also. Though the Board is not s permanent body, it continues with
all the experjence of the previous members, though the terms of office of the
members first taking office will expire at the end of the third year.

Then aga'n it is stated:

“Any member apvomted to fill & vacancy in the board occurring prior lo the expilation
of the term for which lis predecessor was appointed shall be appoinied for ihe remainder
of such term.

‘Vacancies in the board so long as there shall bLe two mcmbers in office shall not impair
the powers of the board to_eaecute the functions of the Corporation, and two of tie miembers
in office suall constiate & yuorum for tne trausaction of tue bLusiness of the Luara'.

Then again the emoluments is not also mentioned aud further they have
not located this Authority and principul office also, as necessarily it will have
to be located where the work is to begin. Here in this IBill I could not find
the exact location. Perhaps it will be located there. Somebody suid thas
fore'gn experts may be brought in. But I think this is not a healthy thing.
It is stated:

“Each of the members of the board shall receive a salary at the rate of § 10,000
year, to be paid by the Corporation as current expenses. Kach member of thie board, s
addition to his satury. shall be permitted vo occupy as his residence one i the dwelling
houses owaed by the Government in the vicinity of Muscle Shoals, Ala., e seme w
be desiguated by th. President of the United States. Members of the vowra shail be
reimbursed Ly the Corporation for actual expenses (including travelling and subsistence
expenses) incurred by them in the performance of the duties vested in the Loard by this
Act. No memher ot said board shall, during his continuvance in office, be e¢ngaged i any
other business, but each member shall devote himself to the work Jf the Curporation.”

There is_an important clause about the Directors being absolutely above
juspicion. It says:

*'No_director shali have financial interest in any public utility corporation engaged in
the business of distributing and selling power to the public nor in any corporation engagd
in the manufacture, selling, or distribution of fixed nitrogen or fertilizer, or any ingredients
thereof, nor shall any member have any intcrest in any business that may be adveosely
affected by the success:of the Corporation as a producer of concentvated fertilizer or as &
producer of electric power.”

Here in this Bill we have said in clause 4:

‘A person shall be &nquﬂjﬁed for being appointed or for continuing as a member of the
°  ‘turporation—

(8} if he is a member of the Central or any Provincial Legislatare; or

{b) #f he has, directly or indirectly, any interest in a eubsisting contract made with,
or in any work being done for, the Cofporation except as a shareholder (other
han a director) in an incorporated company.”

The above are the only disqualifications. I think the Amevican cisuse
sounds much bewer. It suys that no director shall have financial nterest in
sny public ‘utility corporation engaged in the manufacture, selhing and distri-
buting of fixed nitvogen or fertilizer nor shall any member have anv interest
in uny business that may be adversely affected by the success of the Corpora«
tion even remotely. 'This provision is a most salutary one tRat the membery
of the board shall have nothing whatsoever to influence it ,
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. Another point that has beeu owitted here is s to how labour shall be treated.
There is, no provision whatsoever that the labourers, engaged n the coustruc-
tion shall huve proper amenities or shall have proper treatment. Here in the
American Bill it is very curefully laid down. 'hey say:

“The board shall, without regard to the provisions of Uivil Service laws apulicable to
officers and employees of the Lnited States, appowt such manager, AssIsLLut  managers,
oﬁwlcns, ;-afaployegs, attorneys, and agemts, as are pecessary for the traneaclion of - its
business, fix tweir cuwpensation, define their duties, reguire bonds of such of them as the
board may designate, and provide a system of orgamization to Lx resp isibility and
promote eificienicy. Auy appoinive of the board may re removed i the disuretin of the

board. No regular offier or employee of the Corporation shall receive a salary in cxcess of
that received Ly the members of the board.”

I am only pointing out some portions of the American Bill in order to show
how labour has not been included. They say:

“In the event any dispute arises as to what awe il prevailing rams‘af wages, Lhe
question. shall be referred to the Secretary of Labor for determination and bLis decision
shall be final. In the determination of such prevailing rate or rates, due iegard shaM be
given to tuose rates which huve been secured thsough collective agreement by representatives
of employers and employees.

“Where such work as is described in the two preceding paragraphs is done directly by
the Corporation the prevailing rate of wages shall be puid in the -ame manner as though
such work bad been let by contragt.”

I therefore think that this is a grave -omission in this {Bill and should be
included in it.

Bir, somebody said that political considerations should not influence the
appointments in the Board. The American Act speciully luys down the
following :

“In the appointment of officials and the sclection of employees for sai! Coerporation,
and in ihe promoticn of any sach employees or officials, no political test or wualification
shall be permitted or given conmsideration, but all such appointments and promotions shall
be given and made on the basis of merit and efficiency.”

I think that this is a very healthy clause and should have been included
here. "

Then, as regards the location of the Corporation. One of the most import-
ant aspects of the T.V.A. has been its deceutralisation; and I will read a
passage as regards the flexibility of that orgayisation as perceived by com-
mentators. They say:

“The administrative organisation of T. V. A. Las peen @ great asset to the Authority
in secking to cope with the formidable problems which have inevitably confronted it
For T. V. A. is endowed with federal prestige and power, but, unlike mosi foderal agencies,
il dwells in the region where its problems exist. Bécause pf its uational characler, it is
able to co-ordinate its work with the programe of other federal agencies. DBecause it is
desentralised, it is able to carry out its asctivities with.s mazimum of fexibility. The
Jacter point has bees well pat by T. V. A. Director Lihonthal :

v+....the T. V. A job is mot run from Washington. Adter its general policies
are approved and its projects are authorised T. V. A. carries out it program in the
field cloge to the problems it is trying to solve, in touch with the c iec and 1
beiigs who will be affected by its decisi There general regalations are adapted to fit
local conditions, there mistakes are plain and can be swiftly corrected, thers opportunities

are visible and can he embraced before they vanish'.

1 do not find in this Bill any provision that the general offices and head-.
guatters of the Corporation will be located in that place, in the valley itself.
1 hope that is the purpose of the Bill.

The Honourable Bhri N, V. Gadgil (Minister for Works, Mines and Power):
that shows that we are not imitators.

Frof. Shibban Lal Saksena: It is not imHation; I am-only saying that thair
good points msy bés:'opted. :




DAMODAR VALLEY CORPORATION BILL 733

Secondly, I wish that this Corporation should have complete authority
once it is created, and should not constautly be interfered within its work by
the Finuucial Adviser or Sceretary who will be appointed by Government and
who may wot be the creation of this body.

Then, Sir, my Hanourabie friend Pandit Kunzru pointed out some very
glaring omvssions about the use of electricity. In the T.V.A. Act it has been
said that electricity will be used in u manner which will promote its use in
the offices aud elsewhere. 1 think this should be included in our Bill, specially
now that it hus been pointed out to the Honourable Minister. In that Act
they say: -

“The Beard is hersby empowered and authorised to sell surplus power; mot ueed.in its
operations, and for operation of locks and other works generated by it, to States, counties,
municipalities . . .. .. - That the Board is hercby authorised and directed t¢ make studies,
experiments, and dicrminations to promote the wider and better ase of electric power for
agricultural and domestic use, or for small or local industries, and it mna; co-uperate with State
governments, or theie subdivisions or agencies, with educational or rescarch institutions, and
with co-operatives or cther organisations, in the application of electric powe- to the fuller
and beiter bulanced development of the resources of the region.”’

Then, Sir, irrigation and electricity are dealt with in clauses 13 to 21 of
the [Bill which aliocate the capital on different objects. But my study of the
whole problem goes to show thay it is very difficult’ to allocate capital in this
manner.  In fuct the whole thing is a multi-purpose plan; and if you allocate
it in this manner—so much for irrigation, so much for electricity and so much
for flood provision—it w:ll perhaps uot work. The experience of T.V.A. has
been thut she problem of allocation has been a very difficult one. There are
very mauy theories on which it should be allocated and thep ultimately they
uppointed a Financial Provisions Committee which workcd out how the alloca-
tion should be done. :

The Honourable Shri N. V. Gadgil: This was as a result of financial
arrangement with the provinces concerned.

Prof. Shibban Lal Saksena: Exuctly. I want that instead of laying down
in this Act that there should be so much for irrigation and so much for other
4 hifgs—which will not work—it ghould be left to the Corporation who should
have full responsibility for varying it or spending the money upen the indus-
tries of the place as they unfold themselves. '

Then us regards electrical energy, it has been laid down here:

“Provided that nothing in sub-clause (c) shall apply to any person who was, at the
commencement cf this Act, generaving clectrical energy at an installation Laving an aggregate
capacity of more than 10,000 kilowatts, so long as the capacity of such insteilation is nob

inereased.’’

That shows that private concerns producing electricify below this quantity
will be aliowed to function. But the experience of the Tennessee Valley in a
country like America, where private enterprise rules, was that they had to
purchase all such establ'shments. In fact in the Tennessee Valley there ia
not a single priwte concern left; they have all been included and_ all have come
and joined that plan. That bas been most useful. So I think that none
shoul@ be allowed to work there and they should be allowed to sell electricity
to anybody requiring it and there should be no such limitation as is put here.

Then, Sir, there is the question of the assessment of this Corporation b
Jucome-tax authorities in the matter of income-tax and super-tax. I mi
this concern should be treated like the railways and yield dividends to the
pation; it should not be made to bear the burdens of income-tax and so on.
All the income should ome to the State and they should not be handicapped
by being forced to pay income-tax, ete. Otherwise it will mean that we do
not attach the amount of importance to national development that we ht
to. There may be certain aspects of the problem which may be intangible but
. which may be very useful to the nation. They should not be taxed; and I do
o’
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not think the principle of taxing public utilities is at ull a wholesome p)'in(-iple.'
In fact whatever profit it makes will come to the nation, and it is not proper
to tax it in this rmanner.

Another point is about the sequisition of land. Here it hus been suid that
Part VII of the Land Acquisition Act should be utilised. But I may powut
out that a this American Bill they have luid down spucial provisions for doing
this. Section 25 there is a much quicker method of disposing of this problem,
in 80 days they car do the whole thing, und elaborate methods are fuid down
by which grievances will be removed and yer the work will proceed very
quickly. 1 think that instead of the present clause we should have special
Jegislation in this respeet so that all requirements unceessary may be met
without delay.

Sir, I have only to point out that vhis Bill can be improved to a great
extent, not by imitating but by tuking those points in the T.V.A.  Ast which
have proved to be of very great utility and which have stood the test of time.

Then I come to the important problem ot the general river policy. As [
said before, 1 consider this Bill to be the precursor ¢f many more Bills which
will come forward. I may tell you that in America even in 1941—eight years
after the working of the T.V.A.—they did not think that the American water
power was properly co-ordinsted. I will quote the conclusions of this author
who was perhaps deputed to make a study of this Authority by the American
Government. He says: '

“'Present American water policy is not adequately eo oidinated. Anbouzh the technology
of Lusin planning for multiple purposes has evolved rapidly, governmental practice in formula
ting and administering a program of wuler resource nmjiovemunt lias fuiled to keep pace.
We do not subscribe to this belief sthat there is any ringle ‘corvect’ na'" =al water plan.
Nevertheless, we snggest that present procedures for analysing and prosenting to Congress
proposed prujects can be greatly improved.”

My Honourable friend Prof. Shah pointed out that we have been prasented
with this Bill without knowing why we should pass it. If we had full and
detailed information about the valley snd stotist'es about the whole basin,*
we would be in a better position. This is what this book says:

8o far as possible, the overlapping between agencies which has come to exst as planning
has evolved into the multiple purpose stage should be eliminated.”

Then it says:

“In contrast with ibe readily feasible recommendations above, we recoznite that our
proposals for a thorougn stream lining of water recource planning and for decontralized
administration involve major institutional adjustments. We accent the propesition that thse
adjustments can be accomplished only over a period of time, but we believe that they ure
implicit in the logic of the situation today. Already the National Resources Plasmng Board
has divided the pation into forty five drainage basin planaing districts and has made studies
aleng the lines of this geographical classification.”

So, in America they have forty-five basin plans and we are nlso probably
baving the first for our nation. We should also have plans s¢ that all basins
may be divided in this way.

Continuing, the authority ssys:

“Up the administrative side, precedent for dooentralized drainage hasin agenzies exists in
the Tennessce Valley Authority, Three aspects of the cxperiente o this institution should be
of particular assistance in guiding future public action in water yessnice cmpvovement.
T V. A. has demonstrated the importance of intewrating water rasours viannng  with
general plamning for conservation and development of a region's resonrces. It han shown that
& hroadly empowered, decentralised agency catt move flexibly to meet the ¢hanwing and un-
prediciable requircments of a comprehensive conservation program . . "

My, Speaker: Order, order. 1s it necessary for tne Honourable Member to
rend all these long extraets in support of his wrguments? Could he not refer
to the Authority in-supp{‘t of his case?



DAMODAR VALLEY CORPORATION BILL 735

Prof. Shibbap Lal Saksena: Thank you, Sir, I will cut it short. I Wish to
say that this Bill is of a very epoch-making character and I wish every effort
should be made to make it as perfect as possible. I said this is to be the first
Bill of its kind. I expect that many more Bills will come hereafter and the
experience gained elsewhere should be made use of fully. Even in America
where privete industry is o intense, there they felt that. this ousted private
industry, although private industrialists helped to cut down rates and increase
efficiency. The dunger here is that unless everyvthing is worked out, probably
we may not be so careful about efficiency and other things. I wanted to point
out that when we frame our own policy, we must frame it after taking advan-
tage of all the experience that is available to the world, and when we ‘have
seen all the plans, we can then have firm hopes that we will improve the con-
dition of the country. We want to come into the forefront of the nations as
we ought to according to our population: it is on’y projects such as that sug-
gested by the Honourable Minister will put our country into that position.

These Bills which are coming before the Indian Parliament are epoch-
making Bills, and I hope what I have pointed out will be taken note of by the
Honourable Minister and I hope he will try to make it a more perfect Bill and
asBill which shall be a model for all Bills to come and in a way *%e may be
able to achieve all the advantages without having to be put to all those losses
to which the pioneers were put to in th's branch of development. I think we
can take advantage of the experience gained by the T. V. A for the last two
vears, and I hope this Bill will be amended and suitably drafted in a manner
that will inciude all the good points that the T. V. A. has suggested.

In the end T will sny, as the previous speakers pointed out, that when this
Bill comes up again we shall have the material ready at our hands so that we can
suggest improvements accordingly. T also agree with Mr. Kunzru and Prof.
Shah that the personnel of the Board should be such as to establish national
wonfidence. In the American Senate they have to take the Senate’s concur-
rence before the men are appointed. T hope the motion will inspire confidence
and we will feel that very soon this Corporation will become a greater success

Phan the T.V.A. has been.

Sir, 1 support the (Bill.

Shri Jaipal Singh (Bi.hur: General): Sir, may I know how long it will he
now before we rise?

Mr. Speaker: We adjourn at 1-15 p.m.

8hri Jaipal Singh: As I come from the area that is going to be affected, 1
would, certainly, like to have as much time as the previous speaker. I suggest
that T may be permitted to continue my speech. . . . .

Mr. Speaker:. Order, order. T do not wish to impose any time limit on any
speeches. But the Honourable Member will appreciate that his arguments will
be considered not by the length of time that they take but by the merit and
quality of the srguments. So the Honourable Member need not make a com-
parison with the time taken Ly previous speakers. I will give him all the time
he wafits hut he should not vepeat the arguments already advanced.

Shri Jaipal Singh: T thank vou for the tip. T am sorry; I have been trying
to cateb vour eye the whole reorning but, being a new member and not know-
ing the tri.cka to do it. . . . .

Mr, Speaker: Order. order.

Shri Jaipal Singh: I congratulate my Honourable friend ........

Mr. Speaker: 1 wish the Honourable Member withdrawg that allegation.
Shri Jaipal Singh: T do withdraw it wholeheartedly. I congratulate my
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friend, Mr. Gadgil, for presenting this Bill. It augurs well for the Nehru Gov-
ernment that the first adventure in planning should affect the Adibasi tracts.
It has taken Congressmen nearly 65 years to do for the Adibasis something.
For the first time, something concrete, something big and something bold is
being done; it is going to be model for future River projects throughout India.

Sir, I do not think my Honourable friend, Mr. Gadgil meant his attack
yesterday about grammar and so forth to be taken seriously. In certain quar-
ters of the House, what he intented to be a joke—I think that ds what he
meant it to be—has been taken very seriousiy and caustic replies have been
made. I think he is democratic enough to realize that neither he, nor his
draughtsmen are infallible and that even the most perfect of things he puts
before this Assembly will be subject to criticism and improvement. He must,
et his experienced . age, realize that a little more patience is necessary to win
over merhbers of this Assembly. In regard to this Bill, he is most fortunate
that there is unanimity that it should go through as fast as possible. But that
does not obviate the mistakes, that have to be put right before the Bill receives
ite final passage. I hope, therefore, he will forgive those of us who have
taken a little bit of-trouble to assist him in perfecting this Bill by submitting
amendments.

On this question, I do not want to go into details. I do hope I shall have
an opportunity when we are discussing the Bill clause by clause to make my
own submissions as to where improvements might be made in grammer also.
T am not a lawyer and I am very seriously handicapped when legalism is
argued on the floor of this Assembly. T shall do my very best and vou will
have to forgive the wav I have to present certain things. T do get lost when
legalism is thrashed out in the Assembly. I have to look at things in the way
they are going to affect me and my people and T do hope vou wiil forgive me
if I am blunt in certain matters. The onlv way T can serve this Assembly
ie to echo the feelings of my people in the way that I understand them.

8hri H., V. Kamath (C. P. and Berar: General): Does not my friend regard
the Indian people as his people? o

Shxi Jaipal Singh: Take clause 50. It is clothed with verbiage much of
which could. well be pruned. When we actually disenss it I shall
make my own submission, although I have not submitted an amend-
ment. There ara amendments galore and I think an addition by me will not
wmatter much. '

1P M.

There is one thing on which I feel T must again make my emphasis and it
is in regard to the promise which the Honourable Minister made for displaced
persons and their resettlement. When he first begged leave to introduce #his
Bill, he promised the displaced people heaven. He said that he would give
them houses better than they ever had and that every consideration would
be paid to their suffering as little as possible in the interijm period. T would
like to suggest to mv Honourable friend the Minister that he might zxperi-
ment with this promised heaven of his in a temporary way. For example,
the villages will have te be evacuated. Obviously people must live somewhere.
If this is an adventure in planning, surely, we shall have sometime to think,
sometime to experiment with our ideas on these displaced people. I know
the area very well: T come from the area myself and let me tell the House
quite clearly that this Bill provides Free India an opportunity. This project
is the first one of its kind to enable Free India to put right a damage on Adihasis
that has heen there for the last 6,000 vears. Most of the villages will be
Santhal vitlages but, though they are not entirely ponulated hy Santhals,
banias and other undesirable elements have got in and thev have been for
years and years a serious menace to the moral and material welfare of the
people. Now baniaggly will evscuate, T ask my Honourable friend, the
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Minister, is be going to reinstate the banias in the villages again, just because
they are also evacuees from these villages or is he going to take a bold step
and see that this diseuse, this terrible virus that has crept into the simple
body politic of these villages is cowpletely uprooted and- put at the bottom
of the project? What is he going to do? Is he going to experiment? I am
not trying to be inhuman: all that 1 am trying to say is this. Let us be
realistic in our endeavour. It is no gool saying that we are going to give
them better shouses. What is really important is, are you going to give them
their self-respect? Are you going to give them a modus vivindi whereby they
will be able to contribute as men of honour, compatriots having a place. of
honour in the national life of India. That is the issue. I am not looking &%
it merely from a material point of view. We are not going to make my fellow
Santhals happier simply by making them live in palaces. We do not want
your palaces. We want to live for things whereby we can be compatriots in
the common endeavour. 1 arm thinking more of the spiritual aspect of the
problem of rehabilitation, and this is not a matter with which we can play
lightheartedly. We shall have to have the help of experts, of social workers,
say from the Tatas Social Institute at Bombay, or we may have to take the
help of Anthropologists, so that it will not be merely a matter of lay experi-
ment. When 1 talk of displaced persons, I am not merely thinking of the 300
and odd villages that will be displaced. ~1 think we have to go temporsally a
little backward. We have to think of the roughly 5 lakhs of Santhals who
have been crimped from that particular area and who, because of economic
circumstances, have been forced to make their habitat in the tea gardens of
Assam. I think most of us are old enough to realise what Mahatma Gandhi
tried to do in the tea gardens of Assam. I think most of us still remember
that noble march of his. which he endeavoured to 1ake -with these same
Santhals, so that they might be repatriated back to their homes. I suggest,
while we are thinking of the displaced villagers and the inhabitants of those
300 and odd villages, we might as well bear in mind that perhaps we would
by reintegrating the Santhals by making an endeavour, as far as is possible,
to get back the persons, the families, which have had to desert those villages
in order to find a living elsewhere, because this particular area is no longer
going to be a desert. It is no longer going to be subject to the ravages of a
terrible and obstreperous gver. This project is going to make this river walk
and not run: that is the whole*idea of it. We are going to harnges the waters,
which means that we shall have the water under comtro!.

That brings me, as I said, to one rather particular aspect, that is bound
to be lost by people who are not Adibasis. When we think of submerging =
village we think merely of the submersion of the lands and the houses. But
we forget that there are things that an Adibasi values very much. For
example, they have their Sarnas, the sal or other groves where most of the wor-,
ship is done by them. They think very highly of their burial plages called
Saxana. Tn faet though be is now there, the march of his race, his aneestors.
from one part of the country to another part of the country is knowm ‘by the
raenhirs, slabs of stones that they leave behind them. All these will have tp
be submerged. I want to ask my friend, the Minister, has he any idea of
the spiritual rehabilitation of the man I have spoken of? Of course, we cannot
reproduce .the graves but we are going to destfoy their worshipping places.
In the scheme of resettlement that we have, have you any plan in detail that
these people are going to have their worshipping places again® Or, is it merely
that we are going to give them big cement houses and say that they are better
off than in their kuteha ones? That is the spiritual aspect that should not
be forgotten.

Similarly, there is the question of akharas. Fvewy Santhal village has
a plot, an arena. in the heart ‘of it for their danciig: Dance is rhythm ¢?
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the life of Santhals. Most cf you may be inclined to laugh at the aboriginal

An Honourable Member: Not at all.

Shri Jaipal Singh: But believe me there is much that the rest of India has
to learn from Adibasis in regard to the rythm of life. (dn Honourable
Member: ‘‘Certainly ). It was Tagore who chose a typical Santhal area to
‘nterpret to the world the rythm of Indian life such as is found in all its
pakedness at Bolpur and the other villages surrounding it. I would ask my
Honourable friend the Minister not to forget that aspect of :t either.

I would like to say something in regard to what my Honourable {riend
2andit Hirday Nath Kunzru said. He seems to be under the impression that
there will be such a surplus of energy that some machinery would have to be
improvised which would compel and increase the consumption of electrical
energy. So far as I have been able to understand the situation, we shall not
have a surplus of energy. The scheme is such that it is in the heart of the
industrial country. It is not very far removed from the big industrial areas.
It is surely intended that the energy, as much of it as we can produce, will
be utilised by all the industrial concerns as well as by the population. So
far as I can see there will not be mych surplus energy. In any case the
%hole purpose of the project will be defeated if there is not full use made of
the enmergy. It is surely hoped that new industries will be attracted by this
project. So I think on that account the fears expressed by my friend Pandit
Hirday Nath Kunzru are unfounded. His reference to coal, which was also
supported by Professor Shah, to my mind is equally ungrounded. Admittedly
we have not as much coal as we would like to have. The Mahindra Com-
mittee Report shows that, if we were to exploit our coal deposits a little more
scientifically, we can still carry on for about a century: but this project will
mean that coal that is now being used for industry will be available for other pur-
poses. In other words, the consumption will be not as much as had been in
the past because coal, it is hoped, will be replaced by the electrical eiergy
which should be available in abundance and at a much cheaper rate.

In the speeches that I have heard, T.V.A. has been mentioned a good deal.
T have been at pains to try to understand the upderlying principles behind the
T.V.A., and, I find that there is much we have to learn from the T.V.A. But
all the while we must remember. that we have, in the last resort, to deal with
human beings. The T.V.A. had to desl with Americe. The Damodar Valley
Project has to deal with Indians, and, that is exactly where the difference
comes in. I know my friend Mr. Gadgil has taken the very best advice
possible. After all what more can any Government do than to get Mr.
Voorduin and Mr. Savage, who are experts, and who bave had long experience of
Tennessee Valley Authority, that is in the technical aspect of it, and, the cons-
truction of th: dam itself. I do not think there can be much d$ubt that the very
best has been done to secure the finest expert knowledge and that knowladge ‘s
being utilised for this and other projects. I understand that Mr. Savage has
made a survey of the Hirakud Project also. But when it comes to deal with
buman beings, his project has to deal with Indians and I think that is where
the difference comes in. A guspicion has been thrown that unless the per-
sonnel were very carefully selected, they would abuse their power: it has also
been hinted that there might be friction between the two provincial govern-
ments and various other local authorities that are situated in the area of opera-
tion, and so forth. My own attitude to this is: Cerfainly have the very best
men possib]g running this Authbority. I am one of the co-signatories to the
minute of dissent in which my friend Mr. Naziruddin Ahmad and I have made
1t quite clear that we would like the Authority to be unhampered, unfettered
snd unmanacled by <g*arference ' from a buresueracy about 700 miles
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away. We do want the thing to work smoothly and the whole essence of
democracy is that we do not lose faith in our fellow human beings. We say,
let the good in man outweigh the evil in him. When we come to discuss the
clauses, my friend Mr. Naziruddin Ahmad and I will have our own arguments
to place before the Assembly, but for the time being, Sir,—I notice it is nearly
time to adjourn—if I may just say so I think we must trust this Authority.
Of course, the very best men must be appointed and they must not be politi-
cal appointmepts. There is no_doubt whatever that the biggest project, the
tirst colossul project that Tree India is going to undertake, must be run on
such lines that it will be a complete success, so that all other projects—be it
Hirakud, Bhakta, Tungabhadra and what not—will look to this as a mode!
and guide.

The Assembly then adjourned till Eleven of the Clock on Monday the 16th
February 1948, s
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